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--c LflIILJI 	 India, through 

 

.cretary 
Ministry of'Sc-fence & Technology 
1, Rafi Marg, New Delhi 
Director General 

II , afi Marg, New Delhi 
rector 

_Lndian  institute of Petroleum 
Mohkampur (PC), Dehradun 	 . . Respondents  

(Shri Manoj Chatterjee with Ms. K.Iyer, Advocates) 

ORDER 

Applicants, 25 in number, are before this Tribunal in 

a third round of litigation. Earlie, #I_.. 

filed 	,- OP. i 92/99 seeking grant of temporary status and 

regularisation in service. That CA was disposed of by an 

order dated 17.11.1999 with the following directions: 

Ci) Respondents shall prepare a Scheme on the 
pattern directed by the Apex Court and shall 
consider absorption of the applicants in terms 
of law against rgular vacancies as and when 
.they arise, 

If the respondents have vacancies/jobs to offer 
of the nature the applicants are doing the 
latter shall be jyen preference to over 
freshers and newcomers. Depending upon the 
requirements, services of the applcants shall 
be utilised in other projects; and 

Respondents 	shall 	consider 	offering 
th others to those of the opportunities alongwi  

applicants who are eligible and have requisite 
.Qualificatons for the .-iobs advertised. 
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' 	The same iSSUC was subsequently raised by another set 

	

(\IS 	M.-. ''C frrr 01 applicants (Anil Kumar & Others) in 

which was disposed of by the Tribunal on 14 7 

4-'" the 	directions as gi exacLy 	 ven '-''--5'- holluding  

ut 	that he ecision of the Tribual in O 12321999td 	 A 	/  

.-..4- .-,.1 -..CC4 	.-4 1-.., 4-i.-. ll'-.L-. f', 4- 	 4..-..C.-. 	4-4 also 	LOULJ a i rmeu uy 	e ni i 	Ou r . as 	 rma . 0 

c..,. 	4 	-.,- 	-..'..-. 	4-I., 	-r 	41-.. •-.- 1 ui fl Si u 	re Lie 	r L 	I 

) 	1• 	 ,,...,_ 	- 	,...ç 	,__ 	,44 	 - 	•, 	,-i 	i.-... 	.1-i.,..-. 	-r....4., 
0. ..n pursu IC 	L/ 	I 	U I rL/ 	SSuCu U 	i 	 i ufla 

in the OAs referred to above, Respondent-Council for 

i 	ific 	 rial Research formulated a SchemeScent 	&Indust  

(Annexure 5) for absorption of casual/contractual workers 

..4 	I-.,, 	4-i.,.-. 	T.,,,-i • 	t..-. 	4-44- 	4- 	.0 	11.-.4- 	.-.1 .-, •.-... 	r\.-.I.-. flageu 	Li 	ian 	5 L I Lu LC Oi r LrLJ I UIII 	L)I ira 	L)LJI 

C 4-i...'- after obtaining due approval 	LII governing bo' '-S.c 

r'c'rr, 	.-..,..-1 	.c 4- 	 IA 	1 L/i1\ ailu 	orwarded the same LU iir Ull 	l.L..UUi 	
C
lL/i 

further 	necessary 	action. 	It 	 Ii L appears 	4-'-'-4- the L 

respondents have been implementing the said 

Si nce. 

4. 	Not 	 f 	 ionsatisfied with the progress o 	 t,  

the same applicants as herein filed another OA 548/2002, 

in which they had sought the same relief as in their 

1 '.-. 	E\A 	 /4rIOr 	r.. 	4-I..,.-. •-.L-. 4-I 	 1 -4- ear i1r 	 LiluL4i Li 	am 	aPi1auLS 

could not have raised the same issue in the subsequent 

44. 	• 	.. 4- 	,-1 4 •,.14 ,-.,..4- .. 4 	i... 	4-I.-..-. 	Ti 	 1 	S 	.-I.. 	4.1- 

	

v4as 9U L auj i.AU I L.Q LU upUi 	Li 	r L/Ul ia fu 

order dated 9.8.2002 with the following direction: 

"4 A 	 T 	41., 	.14- 	.,..-J I.-. • 4 	 .-i #.- 	-I.-. 	4 n Li e resu L a 	av 	aru LU LI 	r a 
i 	 i 	 O i isposed fcon

lI  

	

tentons of the partes, the Asd 	 o  
L 	-U  	e respLnu- 4- 

	U  LL S
44.. 	,.i  4- 	a 44 L/ #i 	4L 4 	 L4- 	i 	4i 

applicants for regularisation,'absorpton as per 
Lh i r scheme v 1 Lh n a period of three months I rUm 
4-I. .-4-'.I- 	.c 	,-..,-,. 4- - 	-' ,'-.. , .-,.0 4-l....-.,4- - Lie UQLe Ot reL/i PL ui a L/U' UI LIIQL Uruer, suL/JL/L 
to their suitablty as per their seniority and also 
in accordance with the requirements and availability 
of project/scheme; however, during the interregnum 
the applicants were to be continued to be engaged 

,-,4- 	4-I.'. 	-,.,4.-..4-4 	 44-I 	.-.I., 	,-...,-4 	.4-I.-..-,..-. aaInL 	Lile 	x ILIng 	proJuL,sulIem 	aiiu 	LIliI 
services were not be dspensed with. No costs." 
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5. 	Pursuant to the order passed by the  Tribunal in OA 

A /trr' 	 S..-. 	

•--i (\A 	 A 1 '(C) 
I puruIIL tav ,5SUu ii uaeU 

Inviting applications from casuaiICOntractu workers 

idêfltifiCd for absorption under the aforesaid Scheme. 

The main point of grievance of the applicants now before 

A 

is 	r 	I 	%a 	 uaLu 	• • 	, St ul i 
ull 

 
lity norms is wholly arbitrary, irrational, eligibi  

uneaI-1 	
4- 	-.-1 	TI-. 	 -4 	. . 

rs 	a 	anu UflJ Us 	1 	• 	 i Ui ;u 	n 	I ch 

they have challenged this OM is on the point of 

i  	r f posts as vacant even 

	

ncag 	 ll 	b  

	

4-I--- 	 1.-. 	
,_.•1.t-.1-•- ..-4-I-. 

ullougi 	a 	i 	uIuIeI o 	i es a' 1 	 I 

the respondents, whch 15 again unreasonable. 

In support of his contention that the OM lays down 

i 	U aI 	ionai, the 
the critera w 	 a  

.c 
counsel has cited t 	 I 	II he case 	 pose 	,hniciafl I  

w h i c h at the time of initial appoinIIIr' 	required 

	

qualification of 	
TT only 	rtificate. In those days one 

Uiu 	uO -1 irectly ITI after 8th class pass. 1-4 	1 	 1uaiu . 

o 
 i 

f 	 e with 10th standaru,
frr  wth 50% marks 

	

- 	i,t 
 

in aggregate now being prescribed as essential 

qualification will only deprive the ,ight 

applicants who have been 	 , 

organisations for a number of years. Similar
1y, 

4 

	

I 	 qu i red at the -i 1p 

initial appoiIIInt was 10th pass, which has 

fixed as iOth/SSC with 5 0 oo,  m a rk,  s in aggregate. 	T h i s 

cannot but be termed as irrational and unreasonable, the 

counsel has contend u. 

-7
. 	a 	sl 	 t since directions pt,the counTat  

have I-.-..-. 	- 	 - i-. 	. 

I av 	 ssueu.-1 	 u a 1  I 	 I-5 	5 hould 

purely go on the basis of the experience gained by the 
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applicants and consider their case for reguiarisation/ 

absorption without insisting on any qualification. 	ifl 

support of this contention, the counsel has referred 4- 

the 

	

the judgernent of the Supreme Court in 	Gujarat 

AJcultural University V. RathodLabhu Bechar AIR 2001 

50706 in which it was held as under: 

'Practical experience would always aid the person 
to effectively discharge the duties and is a sure 
qU 4

'-,, 

	

Co 	aS5 	t_,t 	 LQLi i 1 4 
y . 	r 	i 	L a 

ide 
minimum educational qualificati prescribed for 
the different posts is undoubtedly a factor to be 

4-I,., 	I-.., 4 	 ' 	 4- 4-J,.., 4- ' 	 ,.' 	4-,-, eLd-\LinU 	w 1 	, 	L 	L 1 	Li a L Li I 	Li 1 	Li 	LI 

	

lilt La 	 ltLl ' 	 InLu 	Ul le 	serv i ce . 	LiIIL 

appointments were made as daily-rated workers and 
hey were allowe 	w 	 i
t
of 	i 	

d t 	k for a consderable length 
tme, it would be hard and harsh tod

h 	 i 	
eny themte confirmation 	n 

 

the respective posts on the 
ground that they lack the prescribed educational 
qualif laL Lit. 

A 
o • 	 I 	Liu 	I has I eI tuu LI taL LIl 	'ii ua Lu ~ • • 

	

is liable to be quashed on this ground alone. 	He has 

1   	4-L-.a
,.,- 
	asai 1 U LI iS LiI  on the ground LiU 

, 

Li , 
	
I naurQL

_ 
IUlLiI  

U 
Lii vaal I • He i,a - LiI

4
tU

_ j 
I 	 ,

R. - aip i 
 

ILI  

have been invited for 8 posts of Helper, 8 of Technicians 

F'7 	 fl 	 , 	 i' 4- 	 ' 	 I r I 	•J.i 	L/t 	rLiIt, 	) O
. 

t 	JUIIILI 	JLILiI a:tr, 	of LL/L.. and 
"1 	. 	 14L 	

U - aL  	UIJ
,,- 

Li I 	JLi 
4_

Lit 	 I 	- 	

L

, 
	

L., 	
L U

,,-5a 	 4
L 

L 

i 	ist 	 sh 	 t
are many times more. His contenton   

have dell iboaratel y I IL) L shown t- he exact I lUIIILJI of V QLa IL, ies 
I  	6 04- ' 'LI 	tljun ,

u 
(
J' 

, .
I 
4
L

I, 
	LiL)L Lii 

	
UIy lI '/ UJI iv: I 	

4-I,,,
I 

 

j,i 	 4- 1.., 	- ,,- 	..'- ,-L.4.. 
	f or 	

ai 	LQItL, Lii 	LtI
,..,

ll 	I IIIL 	Lil 	mFJILiYffiII 

F',.-,, ...-,,-,,-.- 	 c,.-,,. 	 I'-,,-,,-, 	 1,, 	 .-I 
L..L/UI lt1 I 	I UI 	.l 	 IUI I L 	I ta 	v 	IIIII IL I ) 	cont 	LCU 

II,-, 	I,-..,, 	..-.,. 	 ,..,.,-,, 	,-_I._4_,_.,#_..._,._ 
LIIC 	app1 tL,aL -on. 	1I 	has I atSu a 	I 	I IIIIInaI )' 	LiUJL,LILi1I 

and has contended that Bharatiya Mazdoor Sangh of which 

the applicants are also members through its Organizing 

	

ry I,- 	- 	 -# 	'-4- 4- 4 	PS 	(' /'fl 	C ' 	'L 	ItaS 	I i
.,
U rvr ILrLILIL, 	

'ILi. 	 O  UIIUI 

tArul -,. 	I-I.-.,-, 	F' 	..,,-, 	'4-,,4,_,,-, 	,-,- 	T-..,.-t--, 	 +t..,,- 	II-,..I,, 

	

Lit LII L/OltL1LULILiII Lit .LIILJIa /ILiI 	LII flI3Il 

Court of Uttaranchal at Nainital in which the Sangh has 

1 1
1 

	

4-1 	 PSA 
	418.2 , Ulal 	 LII 	Li' UQLU IO..tjtj 	ISauu IL1I LIII 	LLi 



I 

-'h -"' -.4--. 	A 	) 

	

uau 	 which is under 	 in the present 

A
. 

	

	he counsel contended that the High Court has issued 

and has also passed an interim order in 1,11 

and that two cases cannot be decided in two different 

A  ''uld k  

	

courts on a similar prayer and 	 u dismi ssed  

on this ground also. 

4 for 4- "e applicants has rebutted this V. 	I_fl. 

	

contention by 	aing that none of the present,  applicants

is a party in the aforesaid Writ Petition and therefore 

ke 	ajudicate 4- 
h 	 rribunal t dt jursuiui -.   

present OA cannot be questioned. In the absence of 

41 	.4 4-k 	.-i 	4---. 	4-k 	 - 	..-. 	.-.1 -.4 	-..-4 	4-.--. 	k-.. 
u 	La 	i 	i ear 	. 	the i n Li m 	 I C. mwu Li_I F 

.....-.....-..-1 k.. 4-k-,.-. II' k 1'.-... 4- T L.. 	 4-1.-. .-..-J 4-i.-..-, 

	

I 	Pau 	Ll 	 i g i 	r i..-, i 	a.- 	i_ons ureu 

4 .-..-' 	.-.. _-1-. 	k-.,. 4-i-, 	-. .. 	1 	4.-. 	4-k.-. 	.-..-.1 4.-' 	..-.4- 
sui.imiSs IL/I iau 	y Lê i_.ounse 	i_.r 	ap I...aiiLs. 	.31 

none of the applicants is a party in the writ petton 

I-. 	-l.--. 	4-I.-. 	114-4- 	..-.-.I. 	1 	34 .-.k-. 	f'-. 	.-....-.-1 	.-..-. 
piui ng 	uGi L/re 	i_.uiC ui..i_.ai a1ii_iia 	n i i 	i_..uUr 	aiiu 	ur 

restraining the Tribunal has been passed by the High 

-C 	114-4- 	-.L-. 	1 	T 	.-..-..-.4- 	4-I,..-. 	-.14 	'.....-...-.. 
o 	Lal ani a , 	rJL 	pr 	mi 	y uuji_. i_i on 

raised by respondents counsel. 

11 . 	Counsel for the respondents thereafter referred to 

para i() above of the directions passed by Tribunal in 

I_A 42 91 2 Irfl 	....-4 	4- 	,.-.I..-..-J 	4-k.-,4- 	.-.-.,.-.-. .4.-. 	4- 	.,..,.-..- 	4- 
a u 	un LCI IUU LII L I 	uun i_.S WI 	Li_I  prepare  

a Scheme and consider absorption of the applicants 

.1 	 ,1 	4-k-.,. 	4 
aai I 	 gu a 	vauan i es 	ai iu 	Ji ii I 	LI ij 	ar I 

1u if 	 dens havefurther as per ( 	 the respont  

/4.-.l-. 	4-.-. 	-c-c 	.-. 	4-k.-. 	.-..4- 	4-k.-. 	14.-. 
IL. e1 . L/uS 	Ot I Ci UI the naLur 	Li 	applicants i_.a 

doing, they shall be given preference to over 

freshers/newcomerS. In particular he has referred to the 

condition which states that "depending upon the 

requirements, services of the applicants shall be 

4-1 '.-.-...-1 	-I 	4-I.-. - 	 4-..-.4-.--." 	.........-1 	.C4... 11., 	.4 	.4.-.-. 
U Li I 1 	ifl 	0 LI el 	pro.jL. L 	QI 	ia i i y 	uraw ii I 	lily 

ctLk 
--- 



attention to 1iii), he has stated that opportunities 

li f the appcants w h o are 
were   

	

eligible and have, requisIte qualificttOnS for the 	
O bs 

advetiSe. Contending further that this decision of the 

Tribunal has been affirmed by the Delhi High Court and 

the respondents have formulated the Scheme in pursuance 

4 4 	
#4- 4-4 	 I 

re 	i I • • 	 tie a 	 a 	S 	iiti (laS 

ai    	
e 

ttane 	 t 	2001 itlf.  OM dated 

iS 	 a 1 • 	cu1ar 	Uu 

rnplementatiOn thereof in terms of the Scheme which stood 

1 	- 	• 	9rr14 	-U--I 4-k- 	 '- 	the  ---'' 4- 
Ia 	i se 	u r i 	 a 	e r i 	 am 	La II IL) i.. be 

-1 
1 angeu at t,iiiS iOint of time. 

4 	 1 	. 	+I- 	 4-4l 	4• 	4 .,-'--'- 	4 -..-- 
iC 	 ur er 	 a 	it a 	 I 

applications filed by not only the applicants 

14. 

but also by 

othe 4
1 .-1 	1 	l 	 -.1 

r 	Si m a 	p a-- u asua w r1' e 	, rsL)i ut 

1 	 4- 	-.-- 1-- 4-i.-. 4- 4-i.- •. -1 -.--# I..ave 
a ways 	La 	I 	 p 	 ia L. 	iCy 	 Sat 	I oned 

.-.-.••1 	/ 	--,--.-' 4- 	 4- 	•.i.-.4,-.I- 	•-.iI 	.4-_._.-...1--, 	1 

1ar, 	manI 	uS 	aa iS 	WI I I 	asua / Oi ,i a Lua I 

workers are engaged but respondent-department being in 

4 	#4 	 4 	 I 
ie nure Ot a sc en 	i i 	L)ran aL fl flav 	Ut 

various research and project work whch is 

sanctoned for a particular purpose and period and 

financial provisions are also made available accordingly. 

Once a project work is over, casual/contractual employees 

no doubt are considered for their engagement in any new 

project depending upon their educational background and 

sutabilitY to the new project. 	
It was in this 

4-I .-.4- 	4-i... 	-r 	I-.. •. 	1 	i.-.-I 	-.1 	1 	 4 	4 4-.-. 

arruunU LflaL 1iS riL)uIIaI iiau IarIy LaLu il 

order that 	
f the respondents have vacancies/jobs to 

offer of the nature the applicants are doing, they shall 

be given preference over freshers and newcomers. It has 

L   	4 	.. 4-  LI -4 Lner in 	LaL .-. 	iu 9  
ai 	been s4.a

4-  

	

requirements, services of the applicants shal 	
be l  



• 
utilised in other projects. Even though no stay against 

retrenchment was specficaliY granted by the Trbunal in 

the 	orders earlier passed in OA 546/2002, however, 

directed that respondents shall consider the 

applicants for regularisatiOn/absorption as per their 

scheme within a period of three months subject to their 

.44- 	1-.4 1 44-.. 	 4-I.-. 	4 	 5 4-s. 	-1 	..-.1--.-. 	4.-. 	 -1 
Su I Lau I I L.y 	.s .,er i..iC r St 	i .y anu a 	ac...uruan_. 

44-I.-. 	4-I.--. 	..-.-. 	4 	 .4 	_.., 	1 .-&-.4 144-.. 	.0 	.-4..-...-.4- /.--.-I.-. 	-' 
IquIret meIi 	ava1IaIIy 0 pruj,.t.Iem. 

T4- 	.—. 	4 	I, 	4.-. 	.,4-I-s 	-i..._ 	. 	14 	.44 	.-.- 	4..I... 	•-...-: I-S 
as 	I I\ep i g w 	i 	 ret. 	un 	 uUi 

4-I.-.s-.4- 	-I.-..-. 	 -.4-,-. 	L-.-.. 	4-..-.4- 	-4 	-J 	,-. 	4 	.-.-. 	--.-4- 	-...-.4.-.-. 
4I IQ 	W 	eonue I 	I Ia'e i 	IL.l 	eu sume 	mur Lal I I, pu 

for absorption from amongst the casual/contractual 

employees. 	Also in keeping with the directions of the 

Tribunal, they have not retrenched any one of the 

casual/contractual employees even though they may not 

have adequate avenues for their engagement. 

13. 	With regard to the question of adequate number of 

vacancies, the counsel contended that Respondent No.3 is 

not the final authority to create/fill up a number of 

rI--. 	4-4 	.-.-. 4 	 .. 	1 	-.0 4-I.-.... 	,.-..-.4 1 
post-S• 	maLeI 	es 	apruva 	 I 

in •fact Respondent No.3 has gone out of its way and as a 

14- 	-.4 	44-j-. 	CC 	4-.-. 	4-I.-. 	r'-.,,..-.-s41 	I.. .., 	 .-1 	4- 

su . 	 e or, L.IIe ..uuII 	I ua a 	Cu I..O release  

26 entry level vacancies under various%rOuPS for the 

..-.-C 	.C11.-. 	•.-. 	4-I-.-. 	-C 	 4- 	4-I.-..-. 
j..0 .juSC 	UI 	i 1 i 1 g u 	same i rm aIIIuI,'St, 4,I casual 

workers. 	Recruitment against these vacancies has to be 

done in accordance with the prescribed Scheme and R/Rules 

framed for the purpose. Rebutting the claim of the 

learned counsel for the applicants that casual/ 

contractual workers should not be insisted on possessing 

the eligiblconditions, the counsel for respondents has 

contended that the Institute being a Scientific 

organisatiofl cannot give any frm assurance for providing 

employmentc0flSidering the requirement for a particular 
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work/research 	project. 	rqu II IIIIIL 	UI 	mIIIIIIIUIII 

educational qualification etc. was consciously included 

in 4-I.-. 	C'.-.L-,.--..-.--.'.'"'" 4..-I,-.&--.1 	 4.4-,. 	4... 	.4-I.-. 	 11 
the 	.JLI IIII 	a 	UI IaiU ivau 	I 	 I U 	I I 	the 	UVI a I 

interest of acheiving the objective of the oranisation 

and not to deprive the casual workers of their chance of 

being absorbed. This scheme was formulated pursuant to 

the directions of the Tribunal and the same cannot be 

challenged at this point of time, the counsel contends. 

He has further submitted that the judgement of apex court 

cited by the learned counsel for the applicants will not 

4-.-. .4-I -.- 	-. • ..-.-.---..--4- 4.-. -(_,4_. 	4-4.-..-- 
Lom 	LU UIl II 	UJIJUi U III this maLLI 

14. 	1 have carefully gone through the material 	available 

.....-..---1 	.-.-..--..-..--J 	#1...-. 	1 	.--.....-..--,,-1 	•.....-...--.1 	-C--.... 	#I...-. 	.-4-4--. 
UI I 	I 	LUI U 	al IL 	I II U 	LI I 	I Cal I IU 	LOUI 	I 	I UI 	LI I 	JQI 	U I 

I am inclined to agree with the averments advanced by the 

learned 	counsel 	for the respondents that in keeping with 

l4 ......--.# 	-c 	-C 	#l.. 	4 	1 	4 	 4 	4 
the r 	UUI a 	III 	 a I 	I U U I 	I UI 	 UI 

respondents 	have 	drawn 	up 	a 	scheme 	for 	absorption,' 

regularisation of the casual/contractual employees during 

#1...-. 	...-- 	 44..-..-. 	,_.c 	. 	.1 	..-.4- 4 	-.--. 	.-.-C 	4-I....- LI I 	U I III 	U I 	I UI 	flU I 	L I UI I 	U I 	UI I 	..JLI IIII LI I 	ya 	LJU I • 	/-\ L 

respondents 	had taken into consideration various aspects 

-..._.1 	..-J-..- 	.-4..--...-.4--4.--- 	..-.1 	...-.14-C4--. 	-4-4.-..... 	..-...-..-J 	.-..,..-...--.-.4 	.-.--.,4-.--. 
I I IL I Uu 1119 	UULQ U I Una I 	L4UO. I I I 	I La U I UI I 	and 	AJI 	I 	I IL.- 	LU. 

keeping 	in 	view 	the nature of 	work 	the 	organisation 

undertakes 	but 	have provided for relaxation in 	age 	so 

that 	the 	casual 	workers are not 	disqualfied 	on 	this 

cou.4 	
rI.-. -,.-...-.I,..-..-..-. 	, 	.C.-..-.-.-.•.1 	-#.--.,-1 	4 	'lr\r'.4 	-...-...-I 	L-..--.,- 

LIIIlI 	was 	I UI IIIU IaLu 	III 	CUU 1 I 	II 

	

,4...-...4 	.4.-..-..1 	'4-., 

	

aLLaIIIu 	I 	IIIaIiL. 

I 	 4.44 -I-I.-. 	.,- 	•.-,-4 	4- 	4-I.--. 	-i-.-....-4- 4 	4 .-...-,..-J 	I.-,.. 	-4-I,,.--, 	1 
I U • 	rI I LII I egal U LU LIIe UUflLIIL lUll I a IU U)' U1I 	IaI 

counsel 	 -.14..4-.- 	 4-I,, 	-..--...4-.-.4- 	,.-,.,-.. I UI LUG aj I I LalIU 	LuaU LII 	I 	pUnuIIL 

given information about correct number of positions 

	

41 -.L-.1 	.0 	 4-4 	¶ 	.-.,-J .4-I --4- 	 l-...,,4-.-. 
a v a I I a I.) I 	I UI 	a LI UI j.J U I UI I 	I I I I U U (1 a U I 	. ) UI I U II U 	I have  

/.g4..-.,.. 

	

4 	11,. 	s4-4-e 	4-4- categor I 	I I j 	La L U that L UI y are not compe LI I L/ I II IQl 



'• 	 I 	
1 

ut IUI 1 	O 	i a/ sa ti n posts. 	I 	 I 

whch has to consider their proposal/projects and approve 

mapower requirement as creation/Sanction of posts has a 

drect bearing or the finance. However, to be fair to 

the casual employees, they have clearly stated that they 

are not retrenching any casual workers but their 

absorption would take place as and when regular posts are 

wii  	 th the 
e 	or vacances arse  creatd  
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merit in the arguments of the learned counsel for the 

applicants on this point. 

18. 	I am also of the considered view that the impugned 

uated 	" 	issued in terms of the provisions of 

'i 	attained the Scheme formulated in the year 

-ality during 2001 itself and cannot be faulted at this 
III 

4- of .1 0iII.•__i me.- 

17. 	In the -result, for the reasons given, I find no 

merit in the present OA warranting Tribunal's 

The OA 	 dismissed with no rference.tein  

order as to Costs 
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